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Presénf’:'ThelHop'ble 4r Justice D.N.
C: Chowdhury, Vice—chairman.

Heard Mr B.Malakar, lzarned counsel
for the petltloner. Issue notice to show
cause as to why contempt proceeding shall -
not be initiated against the alleged

' contemner.
wooff

List on 15.11.2000 for show cause and.
gy

Vice-Chairman

order .

Do Mr.B.S.Basumatary learned Addl,

1: CeGeSeCe has entered appearance on behalf _
- Of the respondents and sought for 4 weeks
 time to file written statement. Prayer

'is allowed..List on 14.12.00 for orders,
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) Mr B S, Basumatary.learned counsel for

alleged contemners prays for further time

‘I to file*reply. Four weeks time allowed.

' List on 11.1.2001 for order.
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vithin 24 hours.

C ¥ 2RANO e | s minn
oD e y|s)roet oy

tTug.  Loavane el

NS
W\

No Roply, hie bam

ot

@” : ‘
16.7.01 _ No representation ,vtndAu .
pist on 17.7.2001 for ‘order.
) } '
, Member Vice~Chairm
kb
17.7.01 Qffice to indicate as to serv]
of notice and report,
) Liat on 31.7.200,
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-3?777U7_" fica report did not indicat bhe
oorrect'posl ons Tha T apondent
1nd1cated that
, Uokalatnama Uithuut
Ve uzthout any endon
/\
learn
ri¥e raply. Prayar allowed,
List on 31-8-2001 for ordwr.
Mambaz.
ay
31701 (Pfice report did not 1nd1Cate tha

corract poeltion. The éﬁfg;ds has alrsady
entaé::ppaaranca through Shri B.Basumatary w=
filed the Vokalatnama without nacessary cour
fazs, The Vokalatnama is on recard without
any sndorssmant in the Vokalatnama,

Sarvics is complets, Shri A.Dsb Roy,
1aacrned STels5.5.Ce prays for 4 wezks time t
file reply. Prayer allowad.

List on 31=3=2201 for ordsr.‘
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List on 12/10/01 as prayed for lsarned
counsal for the respondsntse
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.s’u:ttk§995 appears-foi the applicante Mr.B.“

Pathak learned counsel for the respondehts
has sought for little accommo@ation to
obtain necessary instructfon. List on

“16010.01 for orders. L—_,//’\\QV/
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Nons is ;resent for ths applicant.
th'e casd® on 28,11.2001 faor further order,
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. List on 4.1.2002 to enable the learne
counsel for the appllcant tc take necessary
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List on 542,02 for orders alongwith

V.p.wo.zsg of 2001
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Member d‘7» ﬁice~0hairman'

Issue notice to Mr, Sanjay Kumar,
Exacutive Enginesr (Civil Wing) Telecom, to
show cause as to why the cbntempt proceeding
shall not be initiated.

List on 8.3.2002 for order.
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195302 ne appea red FQ[‘ the appll Cant Mr

e . ; ) : Co. Pathakg learned Addl., C.G.5.C. for t

newly added Respondent placed befope me

dated 19,10,200

and. also

the ufﬁice oide

. PﬂpDTt of the vurlfléatlon
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19,3.02 5 ‘ﬁone appeared for the agplicant, Mr,
‘B.C.Pathak, learned Addl. C.G.S.C. for the
n2wly added Respondent placed before me
L the Office order dated 10.10.2001 and also
ﬁi[lfﬁk; raport of the verification committee dated
gy G He onole— .. .| 29.10.2001. Materials on record indicated
$ beein Lot fvlo' ) that the case of the applicant was scrutini- -
AFLI 'f*“‘ o ep—f S sed and considered and on assessment he uas
— Yo (A L) ADcec found not eligible for conferment of Tempo-
/e JQ'«/“g 77 rary status, In the facts and cifcumstances
:rﬂﬁ of theicase, the question of initiation of
J Contempt Procesding doesnot arise.
g . ; The C.P. thus s tands dismissad,
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